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ORDERCoral)

 p p 1 i c a n t s

Responden ts

butii the applicants are aggrieved by the
action taken by the respondents in not engaging their
services as casual labourer-s^after 3®. 10.36. They are
also aggrieved because of some casual labourers, cited
ar liiem a,.,- e a am pies, Having been regularised though
they are juniors to the applicants.

t

I he counsel for the applicants would cof;tend
that applicant No. l was appointed as casual labour-er
in the 390 Company to work a-s loader w.e,f. istn
October ISS5 alongwl th -abou fc 43 other oersons., namely.
Sh. Kishan Lai, Sh. Bhuley & Sh. Pal singh etc.



subsequent to the appointment of the applicant
the ix-spondents had appointed S/Sh. Badan Singh, Rap

„  0 r-Mfiafh PtO. ciS C3Sl.i'cli

Prasad.. Charti Ram, Ram Aumcu ot oUfo..-

^  labourers (loaders) m the said company. It is
respectfully submitted that from October ^985 till
October 1990, ■ the applicant , worked under tue
respondent No,3 in 390 Company continuously without
any break, when in October 1990, the respondents
dispensed with the services of the applicant No. 1
continued engaging the services of the aforementioned

casua.l labourers. namely, Badan Singh. Ramj u n 1 o I ■ c

Prasad, Ramphal etc

3^ After disengagement of the services or

applioahts, the respondents in the year ,1992 prepared
a list of casual labourers In shioh they admitted
several persons, namely, S/Sh. Badan Singh, Bhuley,
Ram prasad, Ram Phal, Charti & Satpol at,... fc „h,-ii
regular absorption as group ■'D" employees and later on

.J .PKysr,, an rhp yecr t992--93. .When theregularisec! tnem .m t.i.-

respondents regularised the aforementioned junior
persons as group "D" employees they did

•  ,j, .fi- -s -annl Iran t *=> f o r t h e i r r e Q, u i a r a b s o r p ■consider cue appixvan co.

in the Sam&r Ccitegoi y.

not ever,

'hat for the first time, lOn den cs

j  j. x .... "I a (•-> a i~i t m o ■ 7 a s c 8. s u a 1 .1. a p ii u' o r w, t.- • i renc3aged one ctppiiwcun •_ .jl. , 2. la.

1 . ?., 1985 in the 390 Company. Army Service Core. Supply
Depot arid continued engaging him 0111 June ,9o,/ , wiu.,. . i
they dispensed with his services. Thereafter when, tne
respondents-regularised the services of several of hn

-o n-a louhoiirers. they re—engaged rii-n ci;luniors as Casua.i. lauuui x. i ...... ts -



...sziizil labcurei- In the year 1992 and '

engaging him till 26. 12.199h when they again

.d th.

Since the applicants did not abandon the

job:; or, their own, they u/oulcl support their cloin: o:)

tl'ie basis of O.M. Mo, 49011/1 9/8d-Fstt. (C) dated

26. 19.1S8i, issued from the Ministry of Home Affairs

(DOPT) & letter Mo, 450040/ST (Civ.) dt 8, 1 1 , 1 99

.44 '.pplic:ants approached this. Tribunal earlier

'.;A 66/35 and as per the direction o

-I .,-1 T A
I ,L 1 ; X X' p;' e se OA .  !-

;l n Q e--ego geoer:'

. e g u 1 a. r 1 > o t i o i i

! i o w ee i" ■, "■ q .s t i' i o t e d l"i :i s, jo i" a y e i" t o 11

7 . In the ooLin ter , lear ned t,;oijnse.1, foi" 11,e

respondents would argue that the-cause of ac. tier; In

in October, 139©. After. b- Cl -,d 'S 0. i"" O V

C 0 \J ^ X 'i/o' I ] '...it-

.p- J . it- 1

;port€'d to thsrn and woi-ked Oiily o u I

and did not turn up after that. The C.A-.

,  badly hit by liini tatiori, tao learned

6 8 s u a i 1 a b C' u i" V e d P t

i.-or"viCvt^ oT nis own oooj. ro w,. b» i •. i » , . ^

did not complete the requisite condltiorie as required

fo:'" regi.,i 1 ari sa 11 on . i lisrerore, nis .servics oOuIl, not.

be requlai'i sed. Applicant Mo, 2 Siiri uang Bahadur w'as

employed as c a s u a 1 1. a b o u r- i n t ti e m o n t in



-4-

19B5 and not from Feorua.. i , ^ (
MO 7 left service of his own aoooro ..nu

the applio^-iBL - „ iQOP h«
,  , . onlv 80 clays during the yea,

had workeo io, onx,
,  7',0 days in any or toe -'

did not compieLe Z-W _

-^.oe 19B7 and 1 988, As per Army Meadguarters ie. e.
,  ,,, -ioqi aurvices

■  . ,nnPfi-/n/8Ti7 dated December io, !>..h, ^
Mo. A/99bbi/o,/o i

r~-inl labourers were regulariswQof only those casual lao. ^ ^
,  . ' '--nitl^-it^ condition i,e.had completed tue , equi^n^-

-  - ̂ r- -1- a n S t. 1 9 91 , S e r V1, c e s
in two years as well as present on ..

,  .• -Mild not be regularIsed due «-u
of Shri Jana Bahadur oould not or j
noiv-ooopllanoe ol

regular isation,.

of eligibility conditions for

,v.r- 1 for the applicants < <- tni--.. -• >-^6^
The coUiiSfci I oi ...I 'ts

,  1 I ' - -'- o noli can vs wouid u? contenaed iis u b m 111 e d t (i a t, a p p .t. i ̂ a n
i ow a 1 1 '-' *

lould be re-engaged in euitabj.e jouo.o

give up clairra i ,r reaularisation. This aPosMS to oe

i

a fair offers

n  -erords and heard tne
.  1 ^ Having een -h'--

_ .. -s -f f-, 1 p a ri 1 n g e • 1 h c V e n o
.j,,.. t riA course ot ijleauj..uws. .a.rQuments clu, j-i i '^ -u-..

doubt chat tne applicants nao woi ro.,.u

days in two years before I99SI. Thereafter, they have
'  }.. V. w's ■") <-• -s, f"" "1 i Hh t h t'f t, 'c i"i & y

worked for intervals. .Applicants a.rso or-i
have worked right from Tanuary 1 995 and Octobe. i.i.-
respectively. Respondents had taken applicant No. 1 on
duty w.e.f. 3.6.95 on "daily call basis
Shifted froe Delhi to Hissar. Applicant No.i was also

h  1 oU-Miror in ASC Department w.o, i .engaged as casual laucui c u,
„  , . .11 uas- io-" This has not, been

3,6,95 on cl a 11V C; a ..1.1 o a ..a 11> ,
^  r-i h V/ 1" h e f s p o n d e t s .(t-> f f e c t i V 91 y o 'O ri d i o v o r l. v.p. u u / -



•| v R e s p o n d e n t s h a v e also s u o i n i t L e a

terms of Army Headqaarters Instructions asin para-8,

inter-se seniority among casual labourers and their
reoularisation etc. are goverened- by instructions

•egard to the facts and relevanttherein. Having rec

rules/instructions, the ends of jlist ice could be met

by disposing of the O.A.

directions:

with following

Respondents are d 1 r (so ted to

c o n s i d e r & n g a. g i n cj t n e a p p 1 i o a i 11 s a s-

casual labourers in case vacancies

exist in accordance with law.

keeping in view that the applicants

had worked earlier to "! S90 over a

long period of time and had also

b e e n e n g c\ g e d f r e q u e n 11 y t. h e r e a f t e r.

(ii ) T h e r e

costs

d'lall be no order as to

Member(A)


